Cantral Administrative Tribunal
Principal Bench, Neu Delhi,

0A=1590/95

Neu Delhi this the 12th Day of September, 1965,

Hon'Ble Shri B,K, Singh, Member (A)

1. Shri Krishan Lal Shahana,
s/o late Sh, Tulsi Dass,
R/o T-66(6-7), Anand Paruat,
New Delhi-5,

2, Shri Om Prakash,
S/o Sh, Hari Ram Joshi,
R/o T-108(1-2) Lower Anand Paruat,
New Del hi=5,

3., Mrs, Anita Anand,
W/o shri Tej Anand,
R/o T-66(8=9),Louer Anand Paruat,
Neuw Dolhi=S, Apoplicant«

(t hrough Shri A K, Trivedi, advocate)

Ver su s
1., Union of India,
through its Secretary,
Ministry of Defence,

South Block,
Now Delhi,

2, Station Commander,

ek 108, pedyet oo,

3. Barrack Stores Officer,
GE, Red Fort,Delhi, Respondant s

(through Shri H,K, Ganguani, advocatea)

Order (oral)
delivered by Hon'ble Sh, B,K, Singh, Memher(a)

The learned counsel for the rescondent s
states that he will file his memo of appearance
during the course of the day. He alsc ‘ilsd a shert
reply which may be taken on record,

Heard thes learned counsel for the partise,

The impugned order dated 22,7,55 actually

has desired vacation of the accommodaticn at anmmnd

Parbat, GE Red Fort, The latter indicatas that tha
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aflotment was purely on temporary basis, The

a%lotmpnﬁ has only been cancelled, Thers uwere
t&o more épplicants who, wanted to join through
ag d;% but were not permitted, In their caseg
regular certificates have hesn granted by the
c?mpetent authority regarding allotment of the
qéarters cn a permanent basis and recovery of

lECB“CB fes, electricity & water charges stc., Sich

i ) . o7
cgrtifiqates.have not been granted to ths appliCB”ﬂ%fL/

a§ such it is not clear from the 0. A, uhether house

das allotted to the applicant temporarily or on
permanent basis, This presumably was the reason why

| ) .

joining of the.other tuo. applicants was not permit ted
| .

gince they are not similarly cir cumst anced,

The learned‘coﬁnsel for the résgondeﬁté has
Aaised the objection that the application is pre-
ﬁature'because cancellation is a routine thing and
qn%ess proceeding is started under Sections 4 & § of
the P,P,E., Act, 1971 and completed, there is no .gusst ion

of one being evicted from the quarter, The applicant

is directed to approach the Estate Officer with full

Aacts regarding allotment of the house to him and

Stdte his case, The Estate Officer is directed to

éorslder all the relevart facts placed by the applicant
before him and Flnally pass a reascned order uvhether

he is a bona fide allot tee of the accommodatien or not,

ée is further directed to censider whether this cancellation
is justified or not, Needless to say that he will pass
]

a reasoned order after giving full opportunity to the
| ’ '~
a

pplicant to state his case,

| With these observations, the application is
aiSpOSBd of as pre-mature but without any order ss to

cost s,

("B.};.QS/INGH)

MEMBER  A)



